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Mr Digvijay Smgh Proxy Counsel: for -
[ Mr. RS. Shekawat Counsel “for the
| apphcant b AP
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: The learned counsel for the apphcant :

‘submits that he has got an instruction from ~ 2 L e A

| the applicant that the applicant intends to-
\ avail the departmental remedy which is still .
available to him and, therefore wants- to
withdraw this O.A with permission to.file a
" fresh O.A, it is so felt advised after having
" availed departmental remedy. The prayer of
the applicant - sounds reasonable And s
- acceptable.
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The O A is accordmgly dlsposed of

. shall haye liberty’ to_file fresh apphcaﬁon in”’
‘the same matter in case he is so“felt adv1sed.f.§ !
. after avalhng the departmental remedy '
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2s having been withdrawn. The -applicant ‘
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